
 
 

 

Deliberate Damage 

It is hereby understood and agreed, subject otherwise to the terms, conditions and exclusions of 

the Policy and endorsed hereon, that this insurance covers physical loss of property insured or 

expenses incurred by the insured, directly caused by any act or order of any governmental 

authority acting under the powers vested in them to prevent or mitigate the damage or imminent 

damage or threat thereof, resulting directly from damage to the property insured, provided such 

act of governmental authority has not resulted from lack of due diligence by the insured to 

prevent or mitigate such hazard or threat, thereof and to any other physical damage. 

Consequential losses are however excluded. 

The indemnity provided herein shall be subject to the limit of indemnity as specified in The 

Schedule. 

 


